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STATEMENT OF OBJECTS AND "REASONS

The Tripura Legislative Assembly passed a resolution, on the 19th
March, 198? *nr) Rjfiifi on tbo IJth February, 1983, urging the Govern-
ment of India to apply the provisions of the Sixth Schedule to the
Constitution to the tribal areas of the State of Tripura. The State Gov-
ernment of Tripura, therefore, recommended amendment of the Consti-
tution for the purpose. Though under the Tripura Tribal Areas Autono-
mous District Council Act, 1979, an autonomous District Council has
been functioning in the State, it was considered necessary to give it
Constitutional sanctity with a view to meet the aspirations of the tribal
population. The Coined ^ expected to ensure rapid development of
tribal areas and self-governance by the tribals.

2. The Bill seeks to achieve the above objects.
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